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the applicant.

shri B.S. Jain, learned counsel for the &

respondents.

MB-2247/2093

Lea@med counsel for the- applicanﬁ seeks

 permission to withdraw- the MA- since the compiiance ‘ -
of Tribunal's order has already been done. -MA- 2247/2@03

is &ccerdingly dismissed as wn.thdrawn. However,

learned counsel states that he may file fresh 0A

case tha order has not been fully complied o8I -

sharat Bhushan)
Member(J)

»'Shm U Srlvast%va, learned counsel- f{or"
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